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' ' ' MP No.26l2/Qn
Shri R.R ,Rai, pr«xy caunsol far
Shri B.S.Hainae, counsel faf the
pe titianers.

This is a Misc .Pa ti tian far re tssntian
•f tho OA bafars the'Principal Sanch.
The Patitianers ars 17 in number and ara
uarking aa Dissel Assistant^, in tho

Nartharn Railuay, Maradabad. The cause
af actien arase in fluradabad and the

apprapriate Bench ta deal with this

matter is the- Allahabad Bench. Since
they are all railway emnlayees, it is
„--i- ineanvania.nt,nat at alx ^ hem ta trauel
ta Allahabad. Even ene af the petiti®ners
can travel ta Allahabad ta file and

pursue the case there. The plea that it
is near te Delhi and is canvenient is ®nly
applicable in the case af very law paid
emplayees ar thase uha are af different
service ar in very very special circum
stances, This is nat ane af thase cases.

nisc.Petitian is rejected. The papers
may be returned ta the learned caunsel

af the petitianers by the Registry.
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